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TCP 57/397-398/NCLT/MB/MAH/2014

ORDER
TCP 57/397-398/NCLT/MB/MAH/2014

For having the parties reported for considering the proposal of buyback of
shares at the value to be determined by the Statutory Auditors based on the market
value of the Assets of the company, and having both the parties agreed to hold an
Extra-Ordinary General Meeting on 28.7.2017 and to issue notices to the
shareholders for calling and convening EOGM on 28.7.2017 to consider the
proposal for buyback of shares and the resolution if any passed shall be subject to

the Orders of this Bench until further orders.

In view of the above understanding between the parties, this Bench,
accordingly directed the company that the resolution, if any passed in the EOGM,

shall be subject to the order of this Bench until further orders.

List this matter on 7.8.2017.
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